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REV IEU APPL ICT ION NO.29)93 	ted: 19 AUG 1993 

PPLICTION NO(s), 	.731 °' 1991.- 

4*1jcant(S Vijay Deshmukh 	v/s. 	flecEondent(s) Secretery,ministry,  

: 	Of Defence,NDeihi & Others. r. 
4.' 

1. 	Srl.Vijay Deshmukh, R/0.1151, Second.Block,B.E.L..Layout, 
Vidy8ranyepura,Bangalore-560 013. 

2. 	Secretary, Department of Defence Research and Scientific 
Adviser to Rekshe Menthralaya and Director Ceneral,DRDO, 
South Block, New Delhi. 

The Director,Recruitment and Issessment Board RAC,DRDO, 
Lucknou Road,Delhi-54. 

Sri.V.P.Sandlas,Director-I, Defence Electronics Application 
Laboratory, Raipur Ràod,Dehredun-248001. 

Br. A.S.Bains,DirectOr-II,De?.ence Electronics Dpplication Lab, 
Reipur Road,Dehradun-24801. 

5ri.R.5..11ishra,ScientistIE S , Divisional 0fficer-MM'V;II, 
Defence Electronics Application' Lab,Raipur Road,Dehradun. 

:SUB JECT: - 

Please find enclosed herewith a copy of the •CRDER/ 
4TAY/INTERI1W ORDER.passed.by . this Tribunal inthe above said 

29-07-93. .appuicati.n(s) on- 	
• 	 . - 

L 	 L -oEuTY REGISTRAR 
- )uvJICIL BRANCHES. 



I 	BEE THE C&AL AI1fl ISTRATU 
BANGL11E BCd :BANGAIME 

- 	DATED ThIS ThE TJE 	E GFfl'rj DAY OF JULY 1993 

I 	 Present. 

kbn'b].e Snri S. Gurusankaran.,. lianber (AJ 

Hon 'ble Siri A.N. uj j aiaraL'iya ... aber (J) 

d. 	 REIEVJ APPLICATION N3.29/93 

- 

/ijay DeshiuJth, 
R/o USi, 2nd Block, 
BEtS Lajout, Vidyaraayapura, 
Banjalore-13. 

V.- 

Union of India thro 
Secretarj, 
1part.nt of Defence Rsearcri 
and Scientific Ayiser to R.A. 
and Director General, 
South Block, New DeThi. 

The Director, 
Recr4the-it and Assessrit 
Board RAC, DRDO, 
Lucknow Road, 
Delkii-54. 

Shri V.P. Sanilas, 
Director I 
Defence Electronics 
Alicatiori Lab, Raipur Road, 
-Deflradun-248 001. 

Dr. A.S. Baths, 
Director II 

Defence Electronics Alication 
Lab, Raiur Road, 
Denraduri-248 001. 

5. 	Sflni R.S. 4 shra, 
Scientist 'E', 
Diiisiorial Officer LW. II, 
Defence Defence Electronics Ap4ication 
Lab, Raipur Road, 

... Aplicarit 

... ReSkOnieritS 

VVIO mis Reriew Jp1icaticu iiain 	43 for consideration 
( 	

\ 	circulation, don'ble Shri A.N. .ijjanardnja, iber (JI 

de the foflcran. 

1'  /• 
; 
: 	i 



)RDER 	 , }L-- 

1 	In this application filed unr Section 22(3] (f] of the 

kiinistrative Tribunals Act, 	1985, read with.rule 17 of the 

ntral 	Adniaistrative 	Tribunal 	[Procedure] 	Riles, 	1987, 	the 

applicant is seekinj for reFiew of the order passed i O.A. No.731/ 

91 on 26.5.1993 by wiiicn order the application c&ae to be disai- 

seed. 

2 • 	The applicant seeks re,iew of the said order on the 	round 

that the said order is not correct and is bused on 	isleadinj 

facts presented by the respondents, that the allejations in car- 

thin paras of the application were not considered, that certain 

dbser,ations 	in the order are incorrect and that.1... therefore, 

it needs to be rectified. 

3. 	The application is beiaj disposed of by circulation inaaauch 

as there are no clerical or arithe.atical errors soujht to be 

rectified nor the applicant Jces ineatioa of any erid.eace wnicn 

was not aiailable to ni.n in spite of his best efforts. and cnat 

now _a.s' i 	le.. The applicant clearly AiritiOriS the order 

iapuned is erroneous and incorrect and does not point out any 

error apparent on the face of the record. The scope of reriew 

li.aited and the applicant can seeK reqiew of tile order 

• 	 there is any clerical or arithaaatical error in the p- 

ned order and the the applicant inspite of 	his best efforts 
0 

.. 	 could it pre aaterial wnicn ne is able to do now. As such 

1is noL tne case pleaded by the applicant there is no wzit in 

tnis application arid we dispose of the saae as not uintainabl.e 

TRt.k COPY at tEi1uiss±an.&taa 	cj.rcuiatjonT 	
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